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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
NEW DELHI

RA-173/8 9 In
OA. No. 325/B6
T.A. No.

Shri Amrik Chand

rion 8

Versus

Union of India & OthGrs

N one

198

DATE OF DECIvSION 22. 2, 1990

Applicant (s)

Advocate for the Applicant (s)

Respondent (s)

.Advocate for the Respondent (s)

The Hon'ble Mr. P. K, Karthaj Uic8-Chair,Tian (dudl.)

The Hon'ble Mr. C. Oain, Administrative r'bmber,

1. Whether Reporters of local papers may be allowed to see the Judgement ?
2. To be referred to the Reporter or not ?
3. Whether their Lordships wish to see the fair copy of the Judgement ?
4. To be circulated to all Benches of the Tribunal ?

JUDGEMENT

(delivered by khs Hon'ble Shri P. K, Karthaj y. C,

This petition has been filed by the original

applicant in DA-325/86 wherein he had prayed for setting

aside and quashing •the impugned order of termination

dated' 21 . 1 2. 1979 and for directing his reinstatement

in service uith full back uages? continuity of service

and all other attendant benefits. Alternatively, he

had prayed that respondent No. 2 be direct'ed to dispose

of his appeal dated 22, 2. 1960 within the fixed time.

The Tribunal, vide its judgement dated 31.8.1989,

quashed the impugned order v.iith a direction that the

applicant uiill be deemed to have continued under

suspension, that it will be open to the competent

authority to take a final rJecision on the continuance
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or Qbheruise- of the suspension in the ligh-t of the

judg.gment of the Additional Sessions 3udga, Plathura
f

delivered on 1 7.7. 1,985 in tha criminal case under

Section 409 I, P. C. against the applicant, and that, it

uould also be open .to the competent authority to revoke

the order of suspansion and' reinstate him into service

,as Cash Clark. If the competent authority does so, the

pay and allouiancss of the applicant during the period- of

-his suspension shall be regulated in accordance uith the

provisions of F.R,54-B, It uas further held that it

uill be open to the competent authority to continue

the applicant on suspension if it uas ,decided to

Initiate disciplinary proceedings against himo If such

proceedings uere initiated, the same should be completed

uithin a period of six months from the date'of communica

tion of the order dated -31.B, 1989. \

2. The petitioner has prayed''that the judgement dated

31 .8. 1989 be reviewed and that he be granted the reliefs

uhich ha had originally sought in the main application,

3. ' In this context, the applicant has argued that'

the judgement of the Tribunal dated 31,8.1989 is in

conflict uith the lau^-laid doun.by the Supreme Court

and this constitutes an error apparent on the face of

the.record. He has referred to the decisions of the

Himachal Pradesh High Court reported in 1977 (l) SIR

765 and of tha 'Supreme Court in A. I.R. 1 974 S.C. 1281.

4. • i^'e have carefully considered the grounds raised

in the petition. In our opinion, uhile quashing the

impugned order dated 21. 12. 1 979, the Tribunal has

moulded, the consequential reliefs in- the manner set

out in the judgement. The reliefs to- uihich an applicant

iJould be entitled, would depend on the facts and
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circumstances of sach case. The rulings cited by

the applicant are distinguishable and ue see no

conflict between the judgement dated 31.8.1989 and

the rulings cited by the petitioner. In fact, what

the petitioner seeks in the prssent petition is to

reopen the case on meritsjWhich is not permissible in

a rev/ieui petition. Ue see no merit in the petition

and the same is dismissed. There will be no order

as to costs.

Cl.
(P,C, Gain)

Ad mi n i s t"r a ti v e Fie mb e r
(p. K. l<ar tha )

'i i ce-Chair man (3 ud1. )'


